
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTY TI-IIRD DAY oF SEPTEIVTBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

[ 3418 ]

...PETITIONER

...RESPONDENTS

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETI TION NO:26 3660F 2024

Lingam Sin
R/o H.no
District.
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Between:

AND

1.

lA NO: 1 oF 2024

2

The State of Telanoana. reoresented- by its principal Secretary, Medical andHeatth Famity Wetfire Depbrtme"i, s 
"6r,iL;r-i'e5i"niiji, xvo *"bad _500 055

Kaloji Nararavana Rao University of Health Sciences, Represented by itsRegistrar, Wdrangal.

Petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit riteo tneiewrtn, the High court may bep-leased to issue an appropriate writ, order or. Jii""iion more particularly one inthe nature of writ of mandamus decraring tne iction 
"r' rn" i.spt"oeni,particularly the 2nd respondent.in not conJiderrg in" petirioner re{uesi}oiexercising web options for admission into MBBS/BD5 course under ManagementQuola B category in next phase of counseling roi itre acaoem.tc yeat 2o24_2s asillegal, arbitrary, unconstitutional and .on"{r"nify airect the'r"rpont"nt, iJ

:9I:!91_Td permit the petitioner for exercising web options for admission intoMBBS/BDS course under Management euota B" 
"rt.gory 

to,. tte acaOemic yeal2024-25 in nex,t phase of counselling.

Petition under section 151 cpc praying that in the circumstances statedin the affid_avit fited in suppo( of the peiitio;, th; iig; Court may be pleased todirect the 2nd respondent to-comidei rhe petitioneirequest for exercising weboptions under Management euota "8" category for admission into N,leBd/d'DS



course in the next phirse of counsefling for the academic yeet zc24-)-5, pending
disposal of writ petitiorr.

Counsel for the Petitioner: SRI ABDUL KABEER REPRESENTIN(i FOR
SRI Y. ANJANAYULU

Counsel for the Resp.ndent No.1: Ms. SWApNA MADHURI, /\SS.f. Gp FOR
MEDICAL, HEALTH & FW

Counsel for the Resp<,ndent No.2: SRI G. RAVI REPRESENTING trOR
SRI A. PRABHAKAR RAO, SC FOII KNRUHS

The Court made the fcllowing: ORDER
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THE HON'BLE THE CHIEF JUSTTCE ALOK ARADHE
AND

THE IION'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.26366 of 2024

ORDER: (per the Hon'ble the ChiefJustice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel appears for

Mr. Y. Anjanayulu, learned counsel for the petitioner"

Ms. Swapna Madhuri, learned Assistant Government

Pleader for Medical, Health & Family Welfare appears for

respondent No.1 .

Mr. G. Ravi, learned counsel , appears for

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as 'the University,) app€ars for respondent No.2.

2. With the consent of the learned.counsel for the parties,

the matter is heard finally.

3. In this petition, the petitioner inter alia has prayed for

the following reliet

"For the reasons stated above, it is prayed that tlris Hon'ble Court
may be pleased to issue an appropriate writ, order or direction

more particularly one in the nature of writ of mandamus declaring

the action ofthe respondents particularly the 2'd respondent in not

considering the petitioner request for exercising web options for
admission into MBBS/BDS course under Management euota 
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Category ir Itext phase of cotrnselling for the academic y:ar 2l)'24-

25 as illegrl. al bitraly, unconstitutiorral and consequenl'y di-cct

the respor dents to consider and permit the pelitic'ner fot

exercising rveb options for admission into MBBS/BDIi co trsc

under Mat,ageruent Quota "B" category for the acadctuic ear

2021-25 itt ncxt phase of counselling "

4. Learned counsel for the petitiorer subnlitte(l trat the

petitioner hac applied for admission against corrlpetent

authority quotzL seats for the academic year 2024"25' However'

inadvertently, the petitioner did not indicate E category

Managernent ()uota. He further submitted that the pt:titioner be

granted libertl to submit a representation to the University and

the University be directed to decide the said represe rtar'ion in a

time bound m lnner.

5. Learned counsel appearing for the respon(lent Urtiversity

submitted tha. the last date for registration of appli':ations was

23.08.2024 alld thereafter, merit list has been llrepared which

shall be published at the time of indicating the ueb options'

However, it is fairly submitted by him that in {rase the

petitioner su lnits a representation, the same sh:lll be dealt

with by the L niversity in accordanc-e with [aw'
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3 CJ & JSR, J
w.P.No.26366 of 2024

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ petition is disposed of with liberty to

the petitioner to submit a representation to the University with
regard to her grievance. Needless to state that in case such a
representation is made, the University shall decide the same

withifl a period of two (2) days thereafter. It is made clear that

this court has not expressed any opinion on the merits of the

mafter.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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To, SECTION OFFICER
i. The Principal Secretary, Medical and Health Famitv
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cC TODAY

HIGH COURT

DATED:2310912024

ORDER

WP.No.26366 of 2024

DISPOSING oF THE WRIT PETITION

WITHOUT CoSTS
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